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" DR, SUBRAMANIAM SWAMY
(Bombay North East) : Will the Govern~

ment make a statement about DA for
‘Central Qovernment employees in this
House ? It has done it in the other
House. When 1 asked you earlior, you
~ said, ‘Ne, no."...What is this, Sir?
This is a matter for the Central Govern-
ment. Who will speak for them ?
Five instglments are already due.
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MR. SPEAKER :
have not allowed him.
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Not allowed, 1
This is impro-
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MR. SPEAKER : There is no ques-
tion of adjournment motion,..You are
also an educated person,
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PAPERS LAID ON THE TABLE

Notification under Industries (Develop-
ment and Regulation) Act, Anomal
Report and Review om Chandigarh
Industris]! ond General Devplopmest
Corgoration Ltd. Chandigarh, 1982.83,

ete,

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO) : On behalf
of Shri Narayan Datt Tiwari I beg to
lay on the Table—-

(1) A copy of the Registration and

Licensing Industrial Undertakings
(Amendment) Rules, 1984 (Hindi

% Not recorded.
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and English versions) published in
Notification No. G S.R. 66 (E) in
Gazette of India dated the 14th

February, 1984 under sub-scction _

(4) of section 30 of the Industries
(Development and Rcegulation) Act,
1951.

[Placed in Library. Sec No. LT-7949/84.]

(2) (i) A copy of the Annual Report
(Hindi and English versions) of
the Chandigarh Indusirial and
General Dovelopment Corpora-
tion Limited, Chandigarh, for
the ycar 1982-83 alonz with
Audited Accounts.

(1i) A statement (Hindi and English
versions) regarding Pevicw by
the Government  on the work-
ing of the Chandigarh Indus-
trial «nd General Development
Corporation Limited, Chandi-
garh, tfor the vear 1982-83.

(3) A statcment (Hindi and English
versions) showing reasons for delay
in laying the papers mentioned at
(2} abovce.

{Placed in Library. See No, LT-7950/84.}

(4) (i) A copy of the Arnual Roport
(Hindi and English versions) of
the Automotive Research
Association of India, Punz, for
the vear [982-83 along with
Audited Accounts.

(1) A statement (Hindi and
English versions)  regarding
Review by the Government on
the working of the Automotive
Reascarch Association of India,
Pune, for the year 1982-83.

[Placed in Library. See No. [.T-7951/84.]

Notification under Sree Chitra Tirunal
Justitute for Medical Sciences and
Technology, Trivandrum Act and Annual
Report of and Review on Bose Institute,
Calcutta, for 1982-83.

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN

CHAITRA 1. 1906 (SAKA)
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DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : I beg to lay on the Table—

(1) A copy of the Sree Chitra Tirunal
Institute for Medical Sciences and
Technology, Trivandrum (Amend-
ment) Regulations, 1983 (Hindi
and English versions) pyblished in
Notification No. DR-III (4) 5/81 in
Gazette of India dated the 19th
November, 1983 under section 33 of
the Srec Chitra Tirunal Institute
for Medical Sciences and Techno-
logy, Trivandrum Act, 1980.

[Placed in Library. See No. LT-7952/84.]

(2) (i) A copy of the Annnal Report
(Hindi and English versions) of
the Bosc Institute, Calcutta for
the year 1982-83 along with
Audited Accounts.’

(ily A statement (Hindi and
English vcrsions) regarding (a)
Review by the Government on
the working of the Bose Insti-
tute, Calcutta, for the year
1982-83 and (b) reasons for
delay in laying the papers
mentioned at (i) of item (2)
above. ’

[Placed in Library. See No. LT-7953/84].

Half_yearly Report of Coir Board,
Ernzkulam, Cochin

SHRI PATTABHI RAMA RAO : 1
beg to lay on the Table a copy of the
Haif-ycarly Report (Hindi and English
versions) for the period from 1st April,
1983 to 30th September, 1983 on the
activities of the Coir Board, Ernakulam,
Cochin, and the working of the Coir
Industry Act, 1953, under sub-section (1)
of section 19 of the Coir Industry Act,
1953.

[Placed in Library. See No. LT-7954/84.)

Review on ard Annual Report of
Mineral Exploration Corporation
Ltd., Nagpur for 1982-83

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
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(SHRI N.K.P. SALVE): T beg to lay -

on the Table a copy each of the follow-
ing papers (Hindi and English versions)
under sub-section (1) of section 619A
of the Companies Act, 1956 : —

(1) Review by the Government on the
working of the Mineral Explora-
tion Corporation Limited, Nagpur,
for the year 1982-83.

(2)' Annual Report of the Mineral
Exploration .Corporation Limited,
Nagpur, for the year 1982-83 along
with Audited Accounts and the
comments of the Comptroller and
- Auditor General thereon.

[Placed in Library. See No. L'[~7955/84.]

Annual Assessment Report of Programme
and its Implementation for Accelerating
Spread and Development of
Hindi for 1982-83

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
I beg to luy on the Table a copy of
the Annuil Assessment Report  (Hindi
and English versions) of the programme
and its implecmentation for accelerating
the spread and developmente«of Hindi
and its progressive usc for the various
official purposes of the Union, for the
year 1982-83.

[Placed in Library, See No. LT-7956/%4.]

Notification Under All - India
Services Act

"THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P.- VENKATASUBBAIAH) : 1
beg to lay on the Table a copy of the
Indian Administrative Scrvice (Cadre)
Amendment Rules, 1984 (Hindi and
English versions) published in Notifica-
tion No. G.S.R. 213 (E) in Gazette of
India dated the 14th March, 1984 under
sub-section (2) of section 3 of the All-
India Services Act, 1951.

[Placed in Library. See No. LT-7957/84.)

- MARCH 21, 1984

Messages from R.S. 368

Report of CAG of India for 1983 —
Union Gorvt. (Commercfal}r Part I

SHRI PATTABHI RAMA RAO:
On behalf of Shri Janardhana Poojary,
1 beg to lay on the Table a copy of the
Report (Hindi and English versions) of
the Comptroller and Auditor Gencral of
India for the year 1983. Union Govern-
ment (Commercial)-part-I Introduction,
under article 151 (1) of the Constitu-
tion

[Placed in Library. See No. LT-7958/84,] -

Notification Under Air (Prevention and
Control of Pollution) Act

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI
BUTA SINGH) On behalf of Shri
Digvijay Singh, I beg to lay on the
Table a copy of the Air (Prevention and
Control of Pollution) (Union Territories)
Rules, 1983 (Hindi and English versions)
published in Notification No. G.S.R. 6
(E) in Gazette of India dated’ the 3rd
January, 1984 nnder sub-section (2) of
section 53 of the Air (Prevention and
Coatrol of Pollution) Act, 1981,

[Placed in Library. See No. LT-7259/84.]

e e, —————

12.05 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL - Sir, 1
have to report the following messages

reccived from the Sccretary-Gen:ral of
Rajya Sabha :—

(i) “In accordance with the provi-
sions of, rule 127 of the Rules of
“Proccdure . and Conduct of
Business in the Rajya Sabha, 1
am directed to inform the Lok
Sabhu that the Rajya Sabha, at
its sitting held on the 19th
March, 1984, agreed without any.
- amendment to the Inchck Tyres
Limited and National
Rubber Manufacturers .Limited



